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Date: 15/05/2025 
 

 
CORAM: 

HON’BLE MR. JUSTICE BISWANATH SOMADDER, CHIEF JUSTICE 
HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE 

… 
 

 
O R D E R: (per the Hon’ble, the Chief Justice) 

 
 

 This application is for the purpose of placing on record the judgment and 

order dated 30th January, 2025, passed by the learned Customs, Excise & Service 

Tax Appellate Tribunal, Eastern Zonal Bench, Kolkata (for short, “CESTAT”) in 

Service Tax Appeal No. 77 of 2008. 

 After hearing the learned Advocates for the parties and upon perusing the 

instant application, this Court is of the view that the said judgment and order 

dated 30th January, 2025, is required to be placed on record.  

I.A. No. 07/2025 is, accordingly, allowed.   

 

 

 
     

(Meenakshi Madan Rai)     (Biswanath Somadder) 
              Judge        Chief Justice 

jk/ds/ 
 
 
 

 


